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(vi) Provision of connectivity to all unconnected 
villages and habitations.

(vii) Streamline the Public Distribution System with 
focus upon the poor.

6. W ith in  these broad ob jec tives  agreed upon 
between the Centre and the State, the transfer of the 
Central share of funds be done with flexib ilities given 
to the states in implementation, suiting local conditions 
and emphasis on involvement of people through elected 
Panchayats and municipalities.

7. Centrally Sponsored Schemes have proliferated 
in various Ministries. These schemes reflect the initiatives 
these Ministries have taken to focus on certain areas of 
national concern. Some are big while some schemes 
have sm a ll p ro v is io n . T h e re  is c o n s id e ra b le  
c e n tra lis a tio n , r ig ig idy . de lay  and in e q u ity  in the 
adm inistration of these schemes. In order to reflect 
appropriately the national priorities and to concentrate 
our e ffo rts  and resou rces  on these  p rio r itie s , the 
Conference suggested the stream lining of the Centrally 
Sponsored Schemes.

8. All Centrally Sponsored Schemes relating to the 
Seven Basic Minimum Services mentioned in Para 5 
above , shou ld  be con tinued . W h ith in  these  Basic 
Minimum Services, an all out effort should be made to 
secure (a) 100% covereage in provision of safe drinking 
water in rural and urban areas, (b) 100% coverage of 
primary health service facilities in rural and urban areas 
and (c) universalisation of primary education, w ithin the 
next 2-3 years. However, States which have achieved 
satisfactory results in these areas can choose for their 
priority attention other components of these seven Basic 
Minimum Services suited to their requirements for full 
coverage in the next 2-3 years.

9. In the determ ination of a llocations for these basic 
M inimum Services by the States and the Centre, the 
special needs of the States below national average 
may be taken into consideration.

10. In addition, the Centrally Sponsored Schemes 
in the Area of Urban and rural poverty alleviation and 
employment, developm ent of desert & drought-prone 
areas, nutrition, and for the welfare of SCs/STs/minorities 
and d isa b le d  p e rso n s  of ou r so c ie ty , sh o u ld  be 
co n itn u e d  as such and S ta tes  be g ive n  g re a te r 
involvement, freedom and flexibility m the implementaion 
of these programmes.

11. Provisions available under Centrally Sponsored 
Schemes other than those m entioned in Para 8 and 
Para 10 above, should be pooled and basic State 
entitlem ent ratios should be worked out on the basis of 
a llocations made to the States in 1995-96. The States 
should be free to select for im plem entation, from the list 
of these Centraly Sponsored Schemes circu lated by the 
C entre , su iting  the ir needs fo r us ing  th e ir annua l 
entitlem ent.

12. The S ta te s  a n n u a l e n tit le m e n t u n d e r a ll 
Centrally sponsored Schemes should be increased by 
15-20% every year.

13. The Departm ent of Programme Implementation 
ih the U nion M in is try  of P lann ing  and P rogram m e 
Im plem entation would work out the deta ils of these 
re v is io n s  in the  g u id e lin e s  and p ro c e d u re s  in 
consultation with the relevant Central M inistries and a 
group of Chief M inisters. This exercise may be complete 
w ithin one month, so that the revisions and changes 
would be available during theis year itself.

14. The Confecence recommended regular Central 
and S ta te  jo in t m o n ito r in g  and re v iew s  of these  
program m es.

15. The C o n fe re n ce  end o rse d  tha t the  fu n d s  
allocated for these basic Minimum Needs in the State 
and the Central plan should not be diverted and these 
funds should be made available in two instalm ents to 
the im plem enting agencies in consultation with State 
Governments. The first instalment would autom atically 
be released to the implem enting agencies in the first 
w eek of A p ril and the  S econd in s ta lm e n t w ill be 
conditiona l to at least 50% expenditure of available 
funds and upon furnishing utilisation details/certificates.

[Translation]

Killing of Bihari Labourers

2326. SHRI CHUN CHUN PRASAD YADAV ; Will 
the PRIME MINISTER be pleased to state :

(a) whether the Government are aware of the killing 
of the Bihari labourers in the terroriest attacks of Jammu 
and Kashmir m ilitants; and

(b) if so, the number of labourers killed therein?

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND M IN ISTER  OF STATE IN THE M INISTRY OF 
P A R LIA M E N TA R Y  A FFA IR S  (S H R I S .R . 
BALASUBR AM O N IYAN) : (a) and (b). 11 laboure rs  
hailing from district Ballia, Uttar Pradesh, and not from 
Bihar were killed on the r\ight of 6-7 July, 1996 by the 
m ilitants at Batkote near Handwara in Kupwara d istrict 
of Jammu & Kashmir.

[English]

Housing Problem in Delhi

2327. SHRI BANWARI LAL PUROHIT : W ill the 
PRIME MINISTER be pleased to state :

(a) w hether attention of the Government has been 
drawn to the news-item  captioned uCapital facing acute 
housing shortage11 appearing in the “Statesman” dated 
June 9, 1996;


